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IN THE CENTRAL ACMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

&%k

C.A.1555/94._ ' Dt.of Decision_:_7-8-96.

e " .

. Doraiswamy .. Applicant.

Vs

1., The Union of India, Rep.
by the General Manager,
SC Rly, Reil wWilayam,

Sec'kad. -
2. The Sr.Divl.Prrsonnsl Cfficer,

SC Rly, Guntakal. .« Respondents.
Counsel for the Applicant : Miss Savithri for

Mr. G,Parameswara Rao

’

Ccunsel for the Respondents : Mr. V.Rajeswara Rao, Add8l.CGSC.

CCRAN:

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Oral Order (Fer Hon'ble Shri B. Rangarajan, Member {zdmn.)

Heard Miss Savithri for Mr.G.Ramachandra Rao,
_learned counsel for the applicant and Mr,V.Rajeswara Rao,

learned counsel for the respondents.
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The applicanf in this OA ygas directly recruited
as ASM on 2-11@?b and he ywas posted after training on 10-3-72.

He was vromoted to the grade of Rs.425-640/- vide memorandum
No.G/P.676/1/6. dated (06-08-1979 (Annexure=ij. © wdas aycan

promoted toc the grade of Rs.455-640/- c¢n 13-07-84 vide memcr-

andum No0.G/P.524/I/T/Volume~II(Annexure-3).

3. It iec stated that while he was promcted to the

grade of Rs.425-640/- from the grade of Rs¥330-550/— in terms
of letter ss+as 6-8-79 (Annexure-1) the pay of the applicaent
was fixed at the stage of Rs.440/-~ ip the grade of Rs.425-640/-
w.e,f, 1-1.79, I£ is further stated that at the time of
promotion the applicant was drawing Rs.404/- in the scale of
pey of Rs.330-560/- .¢ on 1-1-79. Op that basis it is stated f-r /i
that his pay should have been fixed at the stage of Rs.425/-
w.e,f, 1-1=79 iﬁstead of Rs.440/-. The earlier fixatlion of
Rs.440/~- was issued vide ﬁemoranéum No.G/P.6T6/KE/6 Adoted 6—8—79.
It is stated that the earlier fixation st the stage of Rs,440/-
is an error inadvertently committed.,. In order to;Sﬁg%ﬁgﬁtﬁ
~prrcr the impugned order Wo. G/P.524/1/Fixation/¥ol.I. dated

11-10-1994 (Anpexure=-7) was issued revising his pay.

4, Aggrieved by the above he has filed this OA for
settiné aside the impugned proceedings NO.G/P.524(1/Fixation
Vol.I. dated 11-10-1994 (Anpexure-7) issued by R-:ztso far as
the applicant is concerned by holding it as illegal and

unenforceable and for a consequentizl direction to pay him as

per the earlier fixation.
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5. T+ ie stated that the applicant has filed a
representation adsted 13-9-94 {(Annexure-g). But that
repregentation is not very clear. Th&k‘representationﬂlW?'

dees not indicate the relief ssked for by the applicant.

~ -

©-11.+ MA N0.1436/94 (R,Balanarayana Vs Railways)
a direction was given & directing the appliveuc ..o

a representation in regsré to the refixation of pay as was dé%e by
the same order dated 11-10-94. As the applicant is alwo one
of the ASMs whose pay was reduced by tbe same impugned order
similar direction in this OA also.mé%i;;e justifiable. The
applicant if so advised may file a detailed representation in
coptinuance of the rcpresentation dt. 13-9-%4 (Annexure~6) and
if such & representstion is received . - R-2 shculd dispose of
the ssme within three months from the Jate of receipt of .

grrpy that representation.

7. I TIE L~ e o, .
ttemntdAn is given:-

The applicsant if so advised may submit a fresh

; { f
i v . L (] [} 3 3
representstion @ maintaining the earlier fixastion of his

pay in terms cf proceedings No.G/P.676/I/6 dated 6-8-79

(Annexure-1) in addition tc the representation dt. 13-9-94

P T~
("nnexure-6) dwdy Giwimg the reasons for the relief asked for.

Iif such a representation is received by kk® R-2 the same should
Ye disposed of by him in accordance with taw within a period

of three meonths from the date of receipt of that representation.

8. The CA 1is ordered accordincly. No costs.

.=

(R.Rangarajan)
Member (Admn.)

Dated : The 7th August 1996,

(pictated in Cpen Court) 7
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ob.. :
B.A.ND,1555/94
Copy to: -’

1. The Gansral Manager,
South Central Railvay,
Rallnllayam,‘ :
Secunderaﬁad

2., The Senior DlulSlonal persannel DFPlcer,
South Central Railuay,
Guntakal,

3. Dne copy to MrExS&G.Parameswar Rao, Advocate,
CAT,Hyderabad,

4. One copy to Mr.\.Rajeswar Haa, &ddl. 0GSC,
CAT,Hyderabad. '

‘5. One cepy, to Library,CAT,Hydgrabad,

6. One duplicafe COpY o
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THE CENTRAL ADMINISTR:TIVZ TRIBUNAL
HYDEZR 90 8ENCH HYDERL 8D

\

THE HOR'BLE EHRI'R.R&NGARRJRN: M(A )

RD R/JUDGEMENT
.H:./q. C.B.NO.

: ini
G.A . NC. }s'sngffyg

. .;\DM;TTED AMD INTERIM DIRZICTIONS IS34I0
ALLOdED : .
'DISPAOS\ED OF WITH DIRECTIONS
DIsMIisieEn

DISPIIS ZD As ’JITHD? W

URDERED/R: z
NG s&bgf AS TD £0575.
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